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Unltonns supp~ 10 Chambermaid in 
Hotel -Kaaishka {I'I'OC) 

890. SHRI N. E. HORO: -Will 'the 
Minister of TOBRI5.M be pleased to 
st~te: ~ 

(a) whether Government's attention 
has been d,rawn towards the bell-bot-
tom unforms supplied to the Chamber-
maid in H;otel Kanishka (ITDC) which 
does' not create a good impression in 
the minds of the visitors; and ,.. 

(b) whether <Go~ernmen.t prDpose 
to make the .dress of th Chamber-
maid more llttra:ctive by su'pp1w1ng 
Sarees or Suit so that it may create a 
good im»ression at least during ,the 
coming Asiad' 82? 

'THE lVIINISTE-R 'GF STATE OF 
THE MINISTRY OF TOURISM (SHRI 
KliURSHEED ALAM KHAN) : (a) 
.and (b) To laciiitate the performance 
-01 'their duties, Chaimbermaids in 
Hotel Kanishka are provided terrycot 
navy blue tops and- tronsers by 1 TDe. 
'J1he uniform ,has, Oy & large becn , 
'Well l'.eceived ,and is. ilaund ,to be oon-
:venient' from he nature at -duties ms-
char ed by..them. 

Disposal Of Commutatlml l'~rs in 
O8lee of A:G. ~amiI Naclu 

891. 'SHiU D.S-A. SIVAPRAKASH-
AM: Will the Minister ot FINANOE 
'be please(! 10, -state: . 

. 
(a) what is the total nutnber of 

pension .commutation p.apers, received 
.during the year 19.82 83 .from Tamil 
Nadu in the .otfioce of th~ Accountant 
,Gener.al, ~amil Nadu; 

(b) how many iuoh (papers ave 
been disposed ot so far and how many · 
SQ.CA paPells are still pending and 
what re he ~lOn'S' thermoI:' and 

I ' 

(c) is' thete not a lime limit for Jclis· 
posal of such applications?, 

TREMINlSTER OF S~ATE N'tHE 
MIN STRY JOF FINANCE (SHRI ~A­
T';VABHI RAMA RA0): (a) 1871 eases 
of pension 'commu'Lation were receiv.ed 
durini 1-982-83 upto 3Ist -August, 19'82. 

_(.b) 'Commu'ta tion .payments 
authorised . in 1055 cases. 0ut ..of re-
~ainjp:g :816 cases, .san'ctions' ifrom 
Government departments are -awaited 
in 619 cases. 'The remaining 197 cases, 
where sanctions w~_ce received In -Sep",: 
tember 1982, ar.e i 1 pr.ocess 'f-or autho-
'liisation of paymem;s. 

(c) No time limit for disposal or 
such C\pplications' has been laid down. 
The ,authorisation depends 'UPOn .final 
sanctions to be recel ved fr-om Govenl-
ment. The existing Instructions, how-
ever, require that commutation cases 
. houl.d be .treated as urgent at all :sta-
ges. 

'Probable Oftlcer-nonunees l!Jr appoint .. 
"'1Dent on :a.a..a.n. s Boards 

892. SHRI S. A. DORAI SEBAS'}lI-
AN: 

SHRIMA'rI GEET'A MUKH~ 
..ERJ'EE:, 

Will the Minister of FINANCE be 
'pleased to state: 

~a) -whether the Managing Directors 
of all "l1ationalised ' banks have lJ;e'en 
a-sked by the :Departmentrifine Finan-

.C,e -Ministry to send· a list of proba-
,ble ..otficer..n.ominees for appointment 
Df .the Saax:ds • 

(b) it so, whether it means that the 
,4ssQciation of Officers of. nationalised 
,banks have lost their right to select 
'their Qwn Board nominees; and 

(c) it 'So, the reasons therefor and . ' also whether the same procedure is 
.proposea to be followed in the case 
cif other erru)loyees tot the nationlised 
'Banks? 

'tHE ·DEPU-T¥ MIN1STER IN ttHE 
"MINISTRY OF FINANCE (SHRI .J'A:-
NARDHNA POOJ.:ARY): -(a) Yes, 'r. 




